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marine fisheries being cmentially capture
fisheries, all the basic research has to be carcied
oyt necessarily in the areas of occurrence of
the fisheries. The rescarch worker has to be
where the fish and fisheries are distributed. The
Masine Fisheries Rescarch Institute should
necessarily be located ncarest to important
centres of fishing with facilities for reception
of sea-going research and exploratory vessels
as a sine-guo-nen Taking these aspects into
consideration, the Estimates Committee in their
thirty sixth report recommended the shifting
of the headquarters cither to Cochin, Madras
or Tuticorin. The Committee also felt that
since this Institute held a pivotal position for
research in marine fisheries, it should be located
at a central place and had it been located
centrally. It would have made greater impact
on research and its outputin physical terms
would have been greater, On the recommen-
dation of the Estimates Committer, the
1. C. A. R. constituted an Expert Committee
to examine the question in all its aspects. The
Committee by a majority recommended the
shifting of the headquarters of the Institute
from Mandapam Camp to Cochin in order to
facilitate the proper development of the Insti-
tute. This re dation was pted and
implemented by the Council. However, only
the Director and minimum administrative staff
have been transferred from Mandapam to
Cochin. Steps are also taken to ensure that
the research work at Mandapam or on the
eastern coast a2 such will not be neglected in
any way. Infact, the programme of rescarch
has been considerably strengthened during the
last one year,
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Arrenrs of E. P. F. in Bibar Factories and
Establishments

7935, SHRI R. P. YADAV: Will the
Minister of LABOUR AND REHABILITA~
TION be pleased to state :

(a) the total arrears of Employces Provident
Fund contributions in Bihar region as on the,
31st March, 1971, establishment/factory-wise ;
and

(b) whether Central Government have
approached the State Government of Bihar for
expeditious realization of the arrear amount
and if 3o, when ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL~
KAR) : The administration of the Employecs’
Provident Fund is the concern of the Central
Board of Trustees set up under the Employces’
Provident Punds and Family Pension Fund
Act, 1952 and is not the direct concern of the
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Central Government. The Provident Fund
reported as under :—

(a) Ason the 31st March, 1971 a sum of
about Rs. 47.15 lakhs was due from the emp-
loyers of defaulting unexempted establishments
of Bihar Region on account of the employers’
and employec’s share of provident fund contri-
butions as well as arrears of accumulations on
cancellation of exemption. The amount in
default in respect of cach defaulting establish-
ment is not readily available. However, a
statement showing the provident fund amount
in default in respect of major defaulting
unexcmpted establishments of Bihar Region
whose dues were miore than Rs. one lakh as
on 31.3-1971 is laid on the Table of the
House. [Placed in Library. See No. LT-914/71]

(b) The question of expeditious disposal
of prosecution cases against defaulting establish-
ments has been taken up by the Central Provi-
dent Fund Commissioner with the Bihar
Government towards the end of June, 1971,

Cases under E. P, F. in Bihar

7936, SHRI R. P. YADAV: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government arc aware that
large number of criminal cases under the

Employees Provident Funds Act in Bihar
region had been filed against Mica Mines
owners in one lump and at onetime with the
result that several cases are against the same
accused ;

(b) ifso, the name of the accused, the
period of default and the date of filing of the
.cases ;

(c) whether the cases were not filed imme-
diately after the default in payment of Provident
Fund contributions but the Regional Commis-
sioner filed cases after a lapse of 8 years ; and

(d) if so, the reasons therefor and the action
taken in the matter ? .

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. RHADIL-
KAR) : The administration of the Employees’
Provident Fund is the concern of the Central
Board of Trustees set up under the Employees’
Provident Funds and Family Pension Fund
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Act, 1952 and is not the direct concern of the
Central Government. The Provident Fund
Authorities have intimated as under t—

(a) Yes. Asthe default in respect of each
month constitutes an offence, a large number
of cases may have been filed against the emp-
loyer of the same un.exempted establishment.

(b} A statement showing the names of the
accused, the period of default and the date of
filing the cases in respect of Mica Mines in
Bihar Region is laid on the Table of the House.
[Placed in Library. Ses No. L.T.—915/71].

(c) and (d). Initially persuasive method
were adopted and when they were exhausted
prosecution cases were filed after obtaining
sanction from the State Government.

Merger of E.P.F.,,C. M. P.F. and E. S . I
Schemes

7937. SHRI MD. JAMILURRAIIMAN :
Will the Minister of LABOUR AND REHA-
BILITATION be plrased to state :

(a) whether the merger of Employees’ Pro-
vident Funds Organisation, Coal Mines Pro-
vident Funds and Employees’ State Insurance
Scheme is in the offing :

(b) whether any Committee has been
appointed to work out the details for compre-
hensive amendments in the existing Acts ; if so,
its terms of reference and whether any report
interim or otherwise has been submitted by
it ; and

(c) the preventive steps being taken to
maintain the inter-seniority of the staff and
officers of the three organisations after such
merger ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR): (a)to (c). In order to come to a
decision on the recommendation of the National
Commission on Labour to evolve an Integrated
Scheme of Social Security, a Working Group
was set up in December, 1969, which suggested
integration of all Social Security Schemes as
an ultimate objective. A Special Officer has
been appointed to examine the legal, adminis-
trative and organisational matiers connected
with the integration of Social Sccurity Schemes





